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T, A AT TAAT TRAAT HATAT
srferg=T
T2 faerett, 20 femwaw, 2017

3. 4001 (31).—Fr= T TCHTL, TATALO (F2eqor) Ffafa=m, 1986 (1986 =1 29) it & 3 #r
STETT (3) BT T& ATRAT &1 TART Fd gU AT AT TLHL 6 TRl TA1ae0 i a9 Jo1aq &l
STEE=AT H&TT F1. . 1533(3T), A 14 T, 2006 (S THH 80 THTq 3 ST ATSH=AT Fgl
TAT 8) o ATE0 H TSFES T TATEL0 FHTETT Heieor qrreenor, sfier geer (5 3896 28 791q
STTERE0T, SATET TR9T gl AT &) T T | &, e Foforfaa di= aaex ghr, oaiq -

1. off g aremgsgroem, L]
TTEA 1 TeTEia® §a7 (Fart=g),

FHL H. 209-212, TZAT T, TA-=A1F,

A7, gi=ETad o, dHETe,
aLaTE — 500 022, e T34 |
2. =t oftaedt aemT ot 9, - "
TR,
THTA SSiady faramT,
EIBRECEENEPREEIECIEREC
faremmaTIETw — 530 003, 3Fer T4 |
3. f3ow wfee, /eroe mf=e, - Hee-gg
T, a9, =T i ST fFramT,

AT TIT GLFTY |
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SITTERTT, STET Q9T T 3TedeT ST qaed TSI H TH ARl & THT9F ol aird & i a9 #hl STaid
T a2 g 94

STTErERE0T, SATer Taer UHT eTIRat a7 ST T S UHT TThATSAl T STATAT T ST I ATELAAT §
SATTOrT 2 |

TTFERToT, sfier weer o= v, =7 5 % srefiw wifea w7 @i fAews gegiea afafaat i
TArRTIeTT o T T |

Fea T LRI, TTIEHLT, el Tor T TETAAT FLA o o0 sfier qR9r T GERT % qqel F T57
oo geae afmfa (B8 =08 38 T s [Feus geai qiufd, e <97 27 4T 7)

2T A1.0H. 9.5, T9TE, - oede
JTTAT /1T, A1 « .28,

Z HE&AT 8-4-53, U=aTieedy,

frermaTa==H - 530 017, 3Iier o

T HeaT fasrarered, - qeH T
Heqed, aeqrd s = gew Stra s, aaeafa f@sma o gea sita
[EEIEREEILESICEAREEC R I o

AT AN fsafa=ey,

AT T, 27 -522 510, ey g9

SIS EIGRED] - qaE
TEEA SR fA|m,

T FleIST A SSAATT (T), el Farata=a,

frermaToT=H - 530 003, 3rer Taer

=Y. AT TG AT, - 99T ;
TRaY 37 ff e,
TR H. 2-99 / 1, Fica<T T, ST FiH,

THTEAME - 521 108, As=areT areir Fou (5),
AL T2

=T, HOAT 9T IS, - 9357
TR, ffae Ssfifaatiar &,

T FleIST A SSIHATT (T), 3rer farata=a,

FEremaTras -530 003, e T

7. FLTTZAT T, - 9357
Feqe, AT IS,

LGIPEREEICACEINE

AT A frata=nae,
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11.

12.

13.

14.

f=afa -517 502, st sTxer

1. ARTEYAT dhe I,

T, SRR foramT @i

THEAF, G, T 3T AT o,
FIAST AR AT U Tararsi, arer freafaemerT,
FEremaTTTaH -530003, e =9

ST, TSt AT o,

STATETATA Ag% NIl fasafaame,

FAMATET -533 003, e e

1. &1, FiSTAT 4,

TTRET MY eTeger, Asaue (Farg)
4-61-12/1 (AT o FHIAMT,
fErermaTa==H - 530 017, 3rer J=er

ST, TAEIT ST=Te 17,

faferer Sstfafar e,

T AT A TSI (T),

arer Feraterer, fremamaaas -530 003, e Jaer
7. FTHEET 10,

ERIEEC BEEICRERIL A BREEIERIERE
FEremaTTe - 530 003, e J=er

AT foaTITTe 9% FAK,

T Fa¥ 403, §F U,
IEHRECIRCERC IR T

AT AT, ST T3, MoahieT (Fre),
gearaTs -500008, JERTET

A a7 8T (FaT=g)
FAE qa¥ 203 T AITHE,

e 7. 7 afese O, e,

gaaTR -500 044, T

Teey 9=,
ST T9T TGN =0T S, TTT STy,
T e, fAsr=aTeT -520 010, 3Mer TRer
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ST AT AT AT, AL Q9T o STeqeT T TG TSI § TH Q9T o Y9 ol qaireg o
T T ¥ et F forw oe greer e )

T TS qeatha aiufa, sver qaer UHT o<t T TIRT A S UHt qhEhATe 1 SIquTe
FAT, ST I<h SATF=AT H SR o St |

TS TS Geaied SH T, e T29r AT{eh STLardcd & MG 9 FF HT( A7 Teqel TaT

ATHA | FAEEATT T¥ Tg= AT TITH FHAT AT TS GEaaeAd 92 75l Tgd1 ST ThdT g a7 agad Hi7
A ATTATAT T |

AT TRET FLHTY, TTTAFT, AL TR9T AT T AT qeaiaha AHT, Aver I2er & qi=anad & &9
H F F % forw el srfvrereor w1 sfesgfra 0l sfiw e, stier y=er s s f@erwsr
AT FHI, ST TR0 & FIAAT Fedl 6 qag § AT @ Sl g9 7o agraar, S+ siasa
AT, TaR ST UHT 1= ey §, ITAsd FHT0IAT |

TTTERE0T, STier Saer 3fiT o7 fers goaiswd aiufa, e T<or & oTeqer oY 92wl #l 95 Hi,
AT AT A HGITS AT AL TR TST TLHIL 6 HFAT o6 ATHTE T AT ST0IT |

[®T. &. S-11013/36/2007-3T.7.11(1)]
FATALT AT, I T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th December, 2017

S.0. 4001(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment

(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile
Ministry of Environment and Forests, number S.0. 1533(E), dated the 14™ September, 2006 (hereinafter referred to as
the said Notification), the Central Government hereby constitutes the State Level Environment Impact Assessment
Authority, Andhra Pradesh (hereinafter referred to as the Authority, Andhra Pradesh) comprising of the following
Members, namely: -

2.

Sri Sarasa Balasubramanyam, -Chairman;
Indian Administrative Service, (Retired),

Room No0.209-212, 1* Floor, L-Block,
A.P. Secretariat Building, Saifabad,
Hyderabad-500 022, Andhra Pradesh

Dr. Smt. Padma Sree Ravi, -Member;
Professor,

Department of Chemical Engineering,

Andhra University College of Engineering (A),

Visakhapatnam — 530 003, Andhra Pradesh

Special Secretary/Additional Secretary, -Member Secretary.
Environment, Forests, Science and Technology Department,
Government of Andhra Pradesh

The Chairman and Members of the Authority, Andhra Pradesh shall hold office for a term of three years from
the date of publication of this order in the Official Gazette.
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3.

The Authority, Andhra Pradesh shall exercise such powers and follow such procedures as enumerated in the
said Notification.

The Authority, Andhra Pradesh shall take its decision after the recommendations of the State Level Expert
Appraisal Committee (SEAC) constituted under paragraph 5.

To assist the Authority, Andhra Pradesh, the Central Government in consultation with the State Government
of Andhra Pradesh, hereby constitutes the State Expert Appraisal Committee (SEAC) (hereinafter referred to
as SEAC, Andhra Pradesh) comprising of the following Members, namely:-

10.

Dr. V.S.R.K Prasad, -Chairman;
Prasanthi Nagar, Plot No.28,

Door No.8-4-53, Pedawaltair,

Visakhapatnam - 530 017, Andhra Pradesh

Prof. Muvva Vijayalakshmi, -Member;
Dean, Research and Development,

Chairperson, Post Graduate Board of Studies in Botany and Microbiology,

Department of Botany and Microbiology,

Acharya Nagarjuna University,

Nagarjuna Nagar, Guntur-522 510, Andhra Pradesh

Dr. Pulipati King, -Member;
Department of Chemical Engineering,

A.U. College of Engineering (A), Andhra University, Visakhapatnam—

530 003, Andhra Pradesh

Dr. Devala Rao Garikapati, -Member;
Prof. and Principal,

H.No0.2-99/1, Kottevari Station, 3 Cross, Ramavarappadu - 521 108,

Vijayawada Rural Krishna (Dist), Andhra Pradesh

Dr. Seepana Bala Prasad, -Member;
Professor, Department of Civil Engineering,

A.U. College of Engineering (A), Andhra University, Visakhapatnam—

530 003, Andhra Pradesh

Prof. Seshaiah Kalluru, -Member;
Chairman Board of Studies,

Department of Chemistry,

Sri Venkateswara University,

Tirupati - 517 502, Andhra Pradesh

Prof. Baghavathula Venkata Sandeep, -Member;
Head Department of Technology & Co-ordinator, Department of Food,

Nutrition and Dietetics,

College of Science and Technology, Andhra University,

Visakhapatnam- 530003, Andhra Pradesh

Prof. KVSG Murali Krishna, -Member;
University College of Engineering,

Jawaharlal Nehru Technological University,

Kakinada — 533 003, Andhra Pradesh

Prof. B. Kondala Rao, -Member;
Professor and Chairman, BOS (Retired),

4-61-12/1Lawson’s Bay Colony,

Visakhapatnam - 530 017, Andhra Pradesh

Prof. Patruni Jagannadha Rao -Member;
Department of Civil Engineering,

A.U. College of Engineering (A), Andhra University, Visakhapatnam — 530

003, Andhra Pradesh
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11. Prof. Kameswara Rao, -Member;
Department of Environmental Science, Andhra University,
Visakhapatnam — 530 003, Andhra Pradesh

12. Shri Vissapragada Veda Kumar, -Member;
Flat No. 403, MAC Enclave,
Opposite Sarada Vidya Niketan,
OM Nagar, Langar House, Golkonda (PO),
Hyderabad-500008, Telangana

13. Dr. M. Bullaiah, -Member;
Indian Forest Service (Retired)
Flat N0.203 Laxmi Apartment,
Street No.7 Maszid Road, Vidyanagar,
Hyderabad -500 044, Telangana

14. Member Secretary, -Secretary.
Andhra Pradesh Pollution Control Board, Head Officer, APPCB,
Vijayawada-520 010, Andhra Pradesh

6. The Chairman and Members of SEAC, Andhra Pradesh shall hold office for a term of three years from the
date of publication of this order in the Official Gazette.

7. The SEAC, Andhra Pradesh shall exercise such powers and follow such procedures as enumerated in the said
Notification.

8. The SEAC, Andhra Pradesh shall function on the principle of collective responsibility and its Chairman shall
endeavor to reach a consensus in each case, and if consensus cannot be reached, the view of the majority shall
prevail.

9. The Government of Andhra Pradesh shall notify an agency to act as Secretariat for the Authority, Andhra
Pradesh and SEAC, Andhra Pradesh, and the Secretariat shall provide all financial and logistic support
including accommodation, transportation and such other facilities in respect of all the statutory functions of
the Authority, Andhra Pradesh and SEAC, Andhra Pradesh.

10. The sitting fee, travelling allowances and dearness allowances to the Chairman and Members of the Authority,

Andhra Pradesh and SEAC, Andhra Pradesh shall be paid as per the rules of the State Government of Andhra
Pradesh.

[F. No. J-11013/36/2007-1A-11 (1)]
GYANESH BHART], Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.

ALOK
KUMAR

Digitally signed

by ALOK KUMAR
Date: 2017.12.27
12:35:04 +05'30'



		2017-12-27T12:35:04+0530
	ALOK KUMAR




